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Demand to withdraw 5% GST imposed on finished mat made of sticks,
an agricultural product

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, mat stick is an agricultural
product. Lakhs of people all over different States, including majority percentage in
West Bengal, have been growing agricultural mat sticks in their own land. After
preparing their mat sticks, people, mostly women, from the age group of 12 years to
80 years, usually prepare complete mats of different qualities. Then these prepared
mats of different qualities are sold to businessmen in the rural markets of blocks
and districts. Other unemployed youths are selling these mats in different district
headquarters and cities to earn their livelihood. Fifty-two per cent of the natural
agricultural mats are produced in Sabaug block in the district of Paschim Medinipur
in West Bengal. The Central Government and the GST Council have imposed 5 per
cent GST on finished and prepared mat when it comes in the market for sale. This
has created a tremendous financial strain on mat marketing affecting the artisans and
mat stick growers. The 5 per cent GST imposed on mat should be withdrawn for the

benefit of poor mat growers mat artisans and poor mat traders.
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Demand to pay equal remuneration to the faculty and staff working in
Ayush and Allopathic medical colleges
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Demand to protect and rejuvenate the wetlands

SHRI JAIRAM RAMESH (Karnataka): Sir, wetlands are natural or human-made
ecosystems in which the soils are waterlogged or inundated periodically or
permanently under water of varying depths, which allows the development of
characteristic aquatic vegetation and fauna. Across the country, river floodplains,
shallow lakes, ponds, marshes, swamps, coastal waterbodies, mangrove systems and
even coral reefs are counted amongst wetlands. Amongst other things, wetlands
regulate flooding, host biodiversity, maintain fish nurseries, protect coastal areas
against storms as well as from saline ingress in ground waters, allow for aquatic
farming and fisheries.

The systemic and rapid loss of wetlands across the country due to various
man-made factors like excessive hydrological alterations, unregulated construction and
haphazard urbanization, and the disposal of wastes, is a major cause of ground water
depletion and increased flooding. Although 27 Indian wetlands of different kinds have
been designated as 'Internationally Important' under the Ramsar Convention, most of
them have no management plans and are in different states of degradation. Despite
judicial interventions, wetlands have not yet received due protection. Indian wetlands
need to be systematically delineated and mapped based on revenue records and their
hydrological features need to be listed and notified at district or block level. Buffer
areas must be demarcated and certain activities need to be prohibited. For ensuring



